
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(SPecial Original Jurisdiction)

THURSDAY, THE TWENTY FIRST DAY OF NOVEMBER

TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION NO :325720F 2024

[ 3418 ]

Between:

AND

1. M/s. Mahalaxmi Medical Agencies, Represented by its Managing Partner' Sri'

Videm Rushikesh, S/o.'iii" -via"ni k31asq3' Aoed about 54 vears'

occupation Business,'Fy;'it5-ii:5iilolz7' st'''tiudhana Nagar colony'

ftfooilti, Bagh, Hyderabad - 500036'

2. Sri Videm Rushikesh, S/o' late Videm Kailasam Aoed about 54 years'

occuoation Business, 
"ny".io:ir+iilblzz' sr'ati'ah"ana Nagar colony'

fr4ooibra, Bagh, HYderabad 500036'

3. Sri Videm Dinesh, S/o. Sri' Videm Rushikesh Aoed about 29 years'

occuoation Business, 
"nv"]"io:i;:;iriol77, snativihana Nagar colonv'

fvfooi'iram Bagh, Hyderabad 500036'

4. Smt. Videm Rupa' W/o Sri Videm Rushikesh Aoed about 48 years'

occupation Business,'"Fy;" i 
-lt6''-'-B+z' ri*mla Basti' Amberpet'

Hyderabad 500 013.

5. Sri Videm Padmanabham, S/o' late Videm-KailSsam Aoed about 52 years'

occuoation Br"in"r",'"il/Ji;-i?;ii7Dr7z.,--5nitivitra-na Nagar colonv,

fr,f ooihratn Bagh, Hyderabad 500036'

6. Sri Videm Bhaskar, Male, S/o Late Videm-Kailasam' Aoed about 56 years'

occuoation Business,''F/o]', 
" t a'f,.i -iii toitz, Srrativanina Nagar colony,

Moo.btim Bagh, Hyderabad 500036'

..^..PETITIONERS

1

2

lnduslnd Bank Limited, 1- 10- 72,3rd Floor' Asho-ka.Janardhan Chembers'

#ilffi"i dl;1"'6io'- sotioio ''epiesenteo bv its Authorized officer'

lnduslnd Bank Limited, Shivam Road Branch' Nallakunta' Hyderabad -

sb-O-oZ+ represented by its Branch Manager'

....,RESPONDENTS



Petition Under Articre 226 ot the constitution of rndia pray ing that in the

circumstances stated in the affidavit fired therewith, the High court may be

pleased to issue an iappropriate writ, order or direction, more in the nature of

Mandamus, directing rhe respondents not to insist for payment of the amounts as

per the conditionar order dated 28. 10. 2024 in r. A. No. 2680 of 20.,24 in S. A. No.

311 of 2024 passed by the Hon'bre DRT for a period of six months by granting

six months time to the petitioners to crear the outstanding dues to the

respondents.

|.A.NO:1 OF 2024

Petition Under Section 151 cpc praying that in the circumstances stated

in the affidavit fired in support of the petition, the High court may be preased to

direct the respondentsr not to insist for payment of the amounts as per the

conditional orderdated 28. 10.2024 in r. A. No.2680 of 2024in s.,A. No.31 1 of

2024 passed by the Hon'bre DRT for a period of six months, pending disposar of

the main writ petition.

counsel for the Petitioners : sRr SANNIDHIRAJA MALLESWARA RAo
(NOT PRESENT)

Counsel forthe Respondents : --

The Court made the following ORDER



THE HON'BLE T CHIEF IUSTICEALOKARADHE

AND

THE HON'BLE SRI IUSTICE SREENIVI AS RAO

Writ Pe Itlon No..32572 f20o 24

QRDER' (Per rhe Hon'bk the Chief|"rtia Alok Ararlhe)

None for the petitioners even when the matter is called

in the second round.

It appears that the petitioners are not interested in

prosecuring the \ff/rit Petition. Therefore, dre Writ Petition is

dismissed for want of Prosecution

There shall be no order as to costs. Miscellaneous

applications, if any, pending shall stand dismissed

Sd/. K. SREE RAMA MU
ASSISTANT REGIS

/TTRUE COPY//

SECTION OFFICER

One CC to SRI SANNIDHIRAJA MALLESWARA RAO' Advocate [OPUC]
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HIGH COURT

DATED:2111112024

ORDER

WP.No.32572 oI 2024

DISMISSING THE W.P

FOR WANT OF PROSECUTION

WITHOUT COSTS.
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